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635¢. SHRI RAGHAVJL: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF mmca: be pleased
to refer to the reply given to Un-
starred Question N‘o on 15th Dec-
ember, 1978 and gtate:

(a) whether the recommendation
of the Agency for augmentation of
Inspectors strength by 776 posts has
been accepted and posts sanctioned;

(by if not, what are the reasons
therefor; and

(c) whether Government feel that
better output and disposal of work
will result by such esppointments in
Inspector's cadre?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Againgt 775 posts recommended by
the Agency, Government have ac-
cepted that 500 posts cf Inspectors be
sanctioned on ad hoc basis, pending
review of the cadre strength,

(c) Yes, Sir.
Cuvmm Allowanee to Income-
tax Inspectors

ma SHRI 'RAGHAVJY: Will the
DEPUTY PRIME MINISTER AND
mmwmam be pleased
to state; .

(oY et 4l 55 a st diak o Godts
sion has been taken by Government
to give ‘conveyance . allpwance' to
Income-tax 'Inspectors_in' the Income-
tax ‘Department working jn ‘A", B-T
and ‘B-IT" cities in the oountry; -
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(e) wh!chmﬂ:aclﬁea where conve-
00, aleraned 1' not, Wﬁl paid to
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(4) when such allowance wiil be
sanctioned /paid? ; .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE: (SHRI
ZULFIQUARULLAH) : @ o (d).

Conveyance Allowance

to Central Government employees

No. F. 11(5)-
24th May, 1961, as amended from
time to time, incorporsted ss Gouve
ernment of India's order below Sup-
plementary Rule 25. These orders
do not make any distinction between
cities which are clasified and those
which are not classified. The guan-

veyance used and the average month-
ly travel on official duty.
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Proposal to widen Capital/Investment
s Market

6357. SHRI KUMARI ANANTHAN:
Will the DEFUIY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether there is any proposal
to widen the capital market by offer-
ing it a minority equity capital out
of Government’s huge holdings oi
equity in the public sector companies;

(b) whether there i also any pro-
posal to broaden the investment mar-
ket by inviting the investment from
the public in public sector companies;

(¢) whether there is any proposal
to provide [acilities for portfolio in-
vestment from abreoad by non-resi-
dent Indians and non-Indiang within
specified limits; and

(dy whether there is any proposal
to have better and clear relationship
with the capital markets of Singapore
and Hong Kong?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
No, Sir.

(¢) Non-resident Indiang are al-
lowed to invest in India on liberal
basis, that is, to the extent of 20 per
cent in new issues of new companies
in selected areag and upto 74 per cent
in appendix I area and in exaort-
oriented ventures. These invest-
ments are with full repatriation
rights. The non-resident Indians
are also permitted to operate their
non-resident accounts in banks in
India to acquire shares quoted in
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stock-exchanges and this invesiment
is without repartriation rights.

(d) No, Sir.

Representation from All India Income
Tax Employees’ Federation

6359. SHRI M. ARUNACHALAM:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether the Central Board of
Direct Taxes have received represan-
tation No. AIITEF/ITEF(1)/78-T9
dated 27th February, 1979 from the
All India Income-tax Employees’
Federation regarding Channel of
Communications prescribed by the
Central Boarg of Direct Taxes; and

(b) if so, what action Government
proposed to be taken in the matier?

THE MINISTER OF STATE IN TIE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Si.

(b) Since the All India Income
Tax Employees’ Federation is an un-
recognised body, no action was consi-
dered to be called for on their letter
of 27-2-1979.

Representation from All India Income

Tax Employees’ Federation for grant

of facilities and privileges extended
to recognised Associations

6360. SHRI M. ARUNACHALAM:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether the Central Board of
Direct Taxes have received represen-
tation from All India Income-tax
Employees’ Federation vide letter No.
AIITEF/ITEF (1)/78-79 dated 18th
January, 1979 regarding grant of
facilities and privileges extended to
the recognised Associations/Federa-
tion; and

(by if so, the action taken by Gov-
ernment in the matter?





